IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

l
AT HYDERABAD

0.A.No, 1467794 | Date of Order: 18,9,97 '
BETWEEN | :
Abdul Majid : .. Applicant,
AND

1, Union of Indja, rep. by its
Secretary, Ministry of Defence, o J
Séva Bhavan, New Delhi- ‘

2., The Commandant, N
AQC Record Office,

Trimulghery, Secunderabad .+ Respondents, ;
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Counse]l for the Respondents oo Mr. N.V.Raghava Reddy ' ;
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HON'BIE SHRI B.S, JAI PARAMESHWAR 3 MEMBER (JUDL,)

-JUDGEMENT *‘

I Oral order as per Han'hle Shvi B &  Tad we—oo__an . .- \ v L,

Mro Kosllﬁhakara RedAdw. TloarmaA ~Arrsmomel Lae . __. - . . |
and Mr.N.V.Raghava Reddy, learned standing counsel for the I

respondents, ! |

2. The applicant is working as a Tailor from 27.1 3;81 at ‘
<
Artillery Centre, Hyderabad., He is preSently in t.he gfaée Of ooy ?5-
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was carrying the pay scale of Es.200-250 in the Ministry of Defence

and as per the recommendations of the Expert Classification Committee
o m mrm o mm—m—eee v asnzi =uu.uoneu The mcreased pay Scales
to the workers of EME, Subsequently the Boot Makers and Tailors

in the EME became eligible to the revi‘sed scales of pay of
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. to the applicantswimilarly placed to' the applicants then the
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3. He has relied upon the decision in 0.A,443/88 of this

-

Tribunal claiming the revised scales of pay of @.211‘:)-290 2] o
RS, 260-400 with consequential benefits, The questic?n of fixatio%

of pay for the artisan staff like Bé)ot Makérs,,g,i‘ailc:%nré,fetc &
[
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have been cons idered by this Tribun?l'an& numbe r of'!directiOns
have been given, But those directions were challenged in

(in OA,Nos, 1524, 1525, 1150, 1530, 52,1267,1264,1263 and 161/95)
Review Applicationg No 72 to BWnd R,As were diSmJ.ssed by this
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Tribunal, However against those RAs the respondents authorities
~ Hw‘ibt‘_ - . \

have approached the,Supreme Court by filing SLP Noa 8777 to:: 3735/97
of 1996 : i
R.As 72 t©o 89/ Those SLPS are still pending. ;‘ - 1+
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4, In v.i.ew oF the above, directions given by this 'I‘r:l.bunal inl
Peanble 5|
similar cases whichn-are still pendingn'mh the,LSupretre Court forﬂ
e e ———— @ — mawn YL O u;:.t:v...y;un TV IQLLOW t.ne,&urections
- Prem ‘bls .o
of the,Supréme Court in the SIP referred to above has tc be given )
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will hold gdod in this case also depending on the outcOme of theg
FHon'he

SLP filed in the Supreme Court, If the; Supre-me Court withdraws ﬂ

the relief given by this Tribunal, thle applicant also!cannot be |

given such a relief, If the Supreme Court allows the relief given

_n;—‘l“

applicant-.#s also entitled, 4‘

6. With the above direct':ican the OA is disposed of, No costs,.
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Dateds 18th September, 1997
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